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enchyNew Delhi,

RA-68/94 in
0A-550/93
S

New Delhi this the §th Day of April, 1994
Hon'ble sh, 8.N, Ohoundiyal, Member(A)

1. Union of India,
through the Secretary,
:iniséiz of Science & Technolagy,
e@ar ab Hot i
g ey el, Near Mehrauli Road,

2, The Director Surve
R.K. Puram, ' (Air),
New Dalhi,

3. The Surveyor General,
Survey of Indi a,
Post Box Neo, 37,
Dehradun (UP),India,

4, The Officer Surve
yor
0. C.No, 64(AHS) Party:
A-Block, Puyshpa Bhawan,

New Delhi-
hi-62, Review Applicants/

Fespondents in pA
Ver sus

Sh, B,K. Sharma
:ﬁ;ﬂpsr.ll,!ﬂu. 6,

arty, Surwey of i
Pu shpa 8hawvan, ; e

New Delhi, '
R.apundant/original

applicant

ORDER (BY CIRCULATION)

This revieu application has been filed by
Union of India & ors, (Respondents in 0A-550/93)
decided by this Tribynel on 1,11, 1993,

It is recorded jin the judgement that the
learned counsal for the respondent - although present
in the pre=lunch sessionyuas not Pound svailable in
the premises when the cage uas'callad tuice in the
postelunch session, Thg case was, therefore, decided

on th
@ basisg of availabls pleadings and submi ssipn
B
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| made by the 1earned Counsel for the annlicant Later
. ’
MP- 3636/93 filed by the respondents for setting aside
the ex parte order dt, 1,11,1993 vas dismissed vide

order dt, 17,12, 1993,

The review applicants have claimed that there
is an error apparent on the face of Judgement inasmuch
as the Tribunal did not note all the contents of the
documents filed wi th the counter stating that ARs was
seen upto 1972 by the D,P.C, hald en 15, 2, 1983, They
havo!_ also rajiged objection to the direction that the
benefit of the Provisions of the letter dat ed 7.1,1992
issued by the Ministry of Science and Technolngy shall

. be extended tg t he applicant,

A perusal of tha afore mentioned judgement of
this Tribunal would show that it has been left to the

Fespondents to convene a review 0,P,C, and see that

‘ this has not already bean done, It is clear that it
is for the applicants (respondents in the DA to satisf
themselves on these matters, This is not, ther sﬂ“m-ma ;
a fFit case for Teview by this Tribunal, The Revi ew :

&oplication is, therefora, di smi ssed

g'/u M
(B.N, DHOUNDTY AL )
MEMBER(A)
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